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GOVERNMENT OF INDIA 
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 
 LOK SABHA 

UNSTARRED QUESTION NO. 3110 
TO BE ANSWERED ON 20.03.2023 

 
Financial Support to Brick Kilns 

 
3110.  SHRI KURUVA GORANTLA MADHAV:  

     SHRIMATI CHINTA ANURADHA: 
 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 
 

(a) whether it is true that the Government has prescribed new stringent norms for brick 
kilns;  

(b) if so, the details thereof along with the steps taken by the Government to ensure 
compliance of the new rules; 

(c) whether the Government is providing any incentive or financial support to such brick 
kilns for their sustenance and compliance with the new rules which include upgradation 
of technology, change in fuel, etc.; 

(d) whether the Government has any estimate of the number of brick kilns and their 
workers might be affected by these new regulations; and 

(e) if so, the details thereof and if not, the reasons therefor? 
 

ANSWER 

 
MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE 
(SHRI ASHWINI KUMAR CHOUBEY) 
 
(a) to (e)  The Ministry of Environment, Forest and Climate Change (MoEFCC) has notified 
the revised emission standards for brick kilns vide GSR No. 143 (E) dated 22.02.2022,the 
copy of the notification is at Annexure-I. The notification specifies several measures to brick 
kiln units including the revised emission norm for particulate matter to 250 mg/Nm3, use of 
zig-zag technology, ban of use of polluting fuels such as,  petcoke, tyres, plastic and 
hazardous waste, compliance to the guidelines of fugitive dust emission control, mandatory 
paving of roads, etc.The Notification was communicated to all State Pollution Control Boards 
/Pollution Control Committees by Central Pollution Control Board for implementation. 
Ministry does not provide incentive or financial support to brick kiln units for sustenance or 
compliance of new rules. As per estimation, there are around 1,40,000 registered/ 
unregistered brick kilns  in the Country. Government of India has not carried out any study 
regarding impact of new regulations on workers.  

 
****** 
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